IN THE HIGH COURT OF DELHI AT NEW DELHI
F.No.642/Comp./DHC/No.___ QYL 87

|
Dated: &%II )n// )3

From,
The Registrar General
Delhi High Court
New Delhi

To,

(On the website of High Court)

Sub: Quotation for Apple i-Pad Air 2 or its upgraded model with one vear
Apple Care Protection Plan.

Sir,

This Court intends to purchase Apple i-Pad Air 2 or its upgraded model with one
year Apple Care Protection Plan, for the use of Hon’ble Judges.

You are requested to submit the necessary quotations in a sealed envelope to the
Computer & Stationery Branch, Lawyers’ Chamber Block-III, Delhi High Court on or
before 15.01.2016 clearly mentioning the features/configurations of the product offered. The
validity of rates should not less than 180 days.

The envelope should be addressed in the name of “Registrar General, Delhi High
Court, New Delhi” and the subject of this letter be superscribed on the the envelope. No
quotations shall be entertained after due date. Envelopes without subject shall be summarily
rejected.

(Rajéev Chauhan)
Assistant Registrar (Comp.)




